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(TO BE PUBLISHED IN PART IV OF THE DELHI 3AZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI -
REVENUE DEPARTIVIENT
>-SHAM NATH MARG, DELHI-110054
No F.1 (21)/Regn.Br./DivCom/2010/ Dated:
NOTIFICATION
No.F.1(21)/Regn.Br./DivCom/2010/ - In exercise of the powers conferred by sub-

section (3) of section 1 of the Court Fee (Delhi Amendment) Act, 2012 (Delhi Act 11 of
2012), the Lieutenant Governor of the National Capital Territory of Dethi, heraby,

appoinis the 1% August, 2012, as the date on which said Act shall come into force.

By order and in the name of the
Lt. Governor of the National
Capital Terntory of Delhi

/

(NILA MOHANAN)
SPL. INSPECTOR GENERAL OF REVENUE-

—y .
No.F.1 (21)/Regn.Br./DivCom/2010/ Z#1%° —12- Dated; 3! ﬁe 1=

Copy forwarded for information to:-

—

. The Secretary (Home), Ministry ~f Home Affairs, Govt. of India, North Block,
New Delhi-110001.

2. The Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, 1.P Esiate, New
Delhi-110002. .

3. The Principal Secretary, GAD Govt. of NCT of Delhi, Delhi Secretariat,
| P Estate, New Dethi-110002 with one spare copy for its publication in Delhi
Gazette_Part-IV (extraordinary) in today’s date.

4. The Principal Secretary Finance, Govt. of NCT of Delhi, Delni Secrotariat,

[P Estate, New Delhi-110002.
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8.

9.

#358 Page

The Principal Secretary to the Hon'ble Lieutenant Governor, Delhi.

The Principal Secretary to the Chief Minister, Governmer: of NCT of Delhi, Delhi
Secretariat, 1.P.Estate, New Detni-110002.

The Secretary to Law Minister, Govt. of NCT of Delhi, Delhi Secretariat,
L.P.Estate, New Delhi-110002. -

The Segretary.to Ministar of Finance, Gowt. of NGT of Delhi, Delhi Secretariat,
|.P Estate, New Delhi-1 10002,

The Secretary to the Minister of Revenue, Gowt. of NCT of Delhi, Delhi
Secretariat, |.P Estate, New Demni~110002

10.The P.A. to the Leader of Opposition, 29, Delhi Legislative Assemnbly, Old

Secretariat, Delhi.

11, The Additional Secretary (Law), Govt. of NCT of Delhi, Delhi Secretanat,

[.P.Estate, New Delhj-111 0002,

12 Guard File

]
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(NILA FIOHANAN)
SPL. INSPECTOR GENERAL OF REVENUE.|
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(TO BE PUBLISHED IN‘PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)
y GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)

8" LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI
No.£.14@2/LA-2012/ Coruadand (123 Oated L5 uty, 2012
NOTIFICATION

- ‘ 5 E
\ No.F.14(7)/LA-2012/ @M;«L&»‘J// 7 - The following Act of the Legislative Assembly

of the Nauonal Capital Territory of Delhi received the assent oi the President of India on
4¥ July, 2012 and is hereby published for general information:-

“THE COURT-FEES (DELHI AMENDMENT) ACT, 2012
(DELHI ACT 11 OF 2012)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the
4™ June, 2012) _
[ 4" July, 2012)

An Act further to amend the Court-Fees Act. 1870 in its application to the
National Capital Territory of Delhi.

BE it enacted by the Legislative Assembiy of the National Capital Territory of
Delni in the Sixty-third Year of the Republic of India as follows:- ' '

1. Short title, extent and commecncement. — (1) This Act rhay be égxllcd the,
Court Fees (Delhi Amendment) Act, 2012, '
{2) It extends to the whole of the National Capital Territory of Delhi,
(3) It shall come into force on .such date as the Government may, by

notification in the official Gazette, appoint.

., Amendment of S:ction 26.- In the Court Fees Act, 1870 as in force in the .

| &)

National Capita]f'l‘crritor}.;‘, of Delhi (hereinafter referred to as “the principal
Act”), section 26 shail be re-numbered as sub-section (1) thereof, and after
sub-section (1) as so re-numbered, the Jollowing sub-section shall be
inserted, namely:- _
"(2I) For the purposes of sub-section (1), anld section 25, “stamp.” means
any mark, seal or endorsement by any agency or pcrsgh duly authorized
Dy-the Appropriate Government, and includes an adhésiv: or irI';prcsscd

stamp, for the purpoaes of court fee char_gcé.blc under this Act. =

Explanation.~‘impressed stamp” includes impression by a [ranking
machine or any other machine, or a unique number. generated by e
stamping or similar software, as the Appropriate Government may, by

notification in the official Gazette, spcéify."

3. Subdstitution of new Schedules for the Schedule | and the Schedule II - In
the principal Act, for the Bchedule | and the Schedule I, the following
Schedules shall respectively be substituted, na.mcly:-ﬁ/;tz;:_‘\

‘o B
Ak
6\&} tf &3.‘/)
\‘\\M;
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" SCHEDULE !

(AS APPLICABLE TO THE NATIONAL CAFI PAL TERRITORY OF DELHI)

AD VALOREM FLES

Ca

Number

Praoper tee

Plaint, written statement.
pleading, a set off or
counterclnim or
memorandum ol appeal
(not otherwise provided
for under any of these
Schedules of the Court
Fees Act, 1870 (7 of
1870) or of cross
objection presented to any
Civil or Revenue Court
except those mentianed in
section 8.

Ptaint in suit  lor
possession - under section
6 of the' Specific Relief
Act, 1963 (47 ol 1963).

Complaint under section
138 of the Negotiable
Instrument Act, 188! (26
of 1881).

Suit  for  partition ol
immoveable joint
property

Application for review of
Jjudgment, if presented .on
or after the ninetieth day
from the -date of. the
decree. )

Application for review of
judgment, if presented
before the ninetieth day

from the date of the
decree,
Copy of translation of

Judgmient’ or order nol
being, or having the force
ofa decree.

When the amount or value of
subject matter in dispute is -

i) upto filty thousand rupecs;

ii) fifty thousand one rupees upto-
twenty lakh rupees;

il above twenty lakh rupces;

Filed before Civil Court including

High Court at’its original side, (as
per pecuniary jurisdiction).

When such judgment or order is
passed by uny Civil Court other
than w High Court, or by the
Presiding Officer of any Revenue
Court or Officer of any Revenue
Court or Office or by any other
Judicial Executive Authority.

. value  or

Two percentum on such amount or
onc  thousand rupeus
whichever is more:

Three percentum on such amount
or value;

Four percentum on such amount or

value,

A fee ol one-half the amount
prescribed in the foregoing scale
(vide Article ).

Same us  prescribed  in the
foregoing scale (vide Article 1)
<alculated in terms with value of
the instrument.

Ad-velorens as per Article | of this
Schedule calculated in accordance
with -market value of tie property
subject to mipimum court fee of
one thousand rupees.

The fee leviable on rhe plaint or
memorandum of appeal.

One-half of the fee leviabie on the
plaint or memorandum of appeal.

Ten rupees per page,
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Copy of decree oF order
having the force af a
Jeeree.

Copy of any .docwmnents
liable to stamp duty under
the Indian Stamp  Act
1899, when left by any
party to @ suit  or
proceeding in place ol the
original withdrnwn.

‘provided such copy is not

subject to any duty upder
the  Indian  Smmp  Act
1899.

Copy of any revenue of
judicial proceeding  or
order  not otherwise
provided for by this AcL
or copy ol any account.
slatement, report or the
like, taken oul of uny
Civil or Criminal or
Revenue Court of Office
or from the office of any
chief officer charged with
the executive
administration of 4
divisicn

probate of a Will ot
Letters RO

Administration with or
without Will annexed.

() When  the
chargeable on the original does not
exceed one rupecs.

When such judgment af order 18
passed by o High Court.

When such decree or order is
made by any Civil- Court other
than o High Cou...oov by any
Revenue Court,

When such deciee OF order i
made by o High Court.

stamp  dury

(L) in any other case.

Jor every three hunared  and
sixly words or [raction of three
bundred and sixty wards.

When the amount or value of the
property in respeet of which the
arant of probate or letlers s

made cxceeds one lakh rupees.

but does not exceed ten lakh
rupees. ' o

When such amount or value
exceeds ten lakh rupees, but does
nat exceed fitty lakh rupees.
When such amount or vafue
oxceeds fifty fukh rupees.

provided that” whzn alter the
grant of o certificate under Part-
%X ol the ludian Succession Act,
1925 (39 of 1923) or under the
Reautation of the Bombay Code
No.§ of 1327 in respect ot any

Twenty rupees per page.

Ten rupees per page.

Twenty rupecs per page.

One rupecs.

Ten rupees.

Ten rupees.

Two and one-half’ per centum oD
such ameunt or value.

Three and one quarter per centum
on such amount or value,

Four per centum on such amount
or value.
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1

Certificate under Part-X
of the Indian Succession
Act, 1925 (39 ol 1925)

Anplication to the High
Court of Delhi for the
exereise of its
Jurisdiction under
section 44 of the Punjab
Courts Act, 1918 -as
extended to the National
Capital - Territory  of
Declhi or to the Courl of
the LI Governor of
Delhi for the exercise of
its revisional
Jjurisdiction under
section 84 of the Punjab
Tenancy Act, 1887 (10
ot 1887).

property included in an estate, a
arant ol probate or letters of
administration is made in resaect
of he same eslate, the lee
payable in respect of the latter
grant shall be reduced by the
amaunt ol the tee paid in respect
ol the former grant.

When thie amount or value of the
subject-matter in dispute  does -
not exceed fifty thousand rupees.

When such amount or value
exceeds 3ty thousand rupees.

Two and one-half per centum on
the amount or vajue of any debt ot
security specified in the certificate
under section 374 of the Act, and
four per centum on the amount or
value of any debl or sccurity 10
which the certificale (s extended

undec section 376 of the Act.

Note. — (1) The amount of a debt is
its amouny; including interest on
the day on which the inclusion of
the debt in the certificate is applied
for, so far as such amount can be
nscertained.

(2) Whether or noi any power with
respect to a security specified in
certificate  has  been conferred
under the Act and where such a
power has been so conferred,
whether the power is for the
receiving of interest or dividends
on or for the negotiation or wansfer
of, the security of for both
purposes, the value of the security
is its market-value on- the day on
which the inclusion of the security
in the certificate is applied for. so
for as such value can  be
ascertained.

One hundred rupees.}

The tee leviable on a memorandum
of appeal, ™



" SCHEDULE 1}

(\S APPLICABLE TO THE NATIONAL CAPITAL TERRITORY OF LiTLHI)

FIXED FEES

Number

Proper fee

Application or petition

(@) When presented to any oflicer
ol the Customs or Excise
Department or to any Magistrate
by any person having dealings with
the Government, and when the
subject-matier of such application
relates  exclusively (0 those
dealings: ’
' Or

when presented 10 any officer of
fand revenue by ony  person
holding  temporarily settled land
under dircct  engagement  with
Government and when the subject-
matter of the application or petition
relates  exclusively o such
engagement;

Or

when presented to any Municipal
Commissioner under any Act, tor
the time being in fgree, for the
conservancy or improvement of
any place. i the application or
petition relates  solely to  such
conservancy or impravement:

. Or

when presented to any Civil Court
other'than a principal Civil Court
ot original jurisdiction or 'to. any
Court of Small Causes constituted
under Act No.l} of 1865 or under

Act No.16 of 868, section 20, or -

to a Collector or other officer of
revenue in relation to any suit. or
case in which 1he amount or value
ol the subjest-matier is less than
Ny rupees:

O

when  presented 1o any  Civil,
Criminal or Revenue Court, or to

any Board or, Executive Officer

for the purpose of obtaining o
copy - orranslatipn - of any
Judgment. deeree or order passed
by such Court, Board or Ofticer,
or ol any olher document on
record in such Court or Offjce.

Ten rupee:



W

Application
Court that

be cniied
another Coult.

for

o any Civil
records ‘may

from

©) When containing @ complaint
or charge of any offence other thano
an  offence for  which police
officeys Way. under. the Code of
Cyriminal procedure 1973 (@ of
1974), mest without warrant, and
prcscmcd to any Criminal Courts

Or

When pr¢scmcd to @ Civil
Criminal of Revenue Courtorto @
Collgctor or any Revenue Officer
having jurisdiction aqual  Of
subordinate 10 2 Collector, or 10
any Magistrate i his executive
capacity. and  not otherwise
p\‘ovidcd for by this Acti ¥

Or
to deposit iy Court revenue or rent;
Or

for dc(crm'mu\'\on by
the amount of comp_ensgxion to be
paid by land-lord 10 his tenant,

(¢) when prcscmed 10 a-Chief
Commissioner or other Chief
Controller, Revenue OF Executive
Authority, or 10 @ Commissioner of
Revenue of Civcuit. or to any Chief
Officer charged with the executive
adminislratiun of © Division and
ot otherwise provided for by this
Act.

(d) when prcscmed (o the High
Court - ’

article 726 of the
of India other than
habenus corpus and
out of criminal

Q) under
Constitution
petition for
petitions arising

proceedings:

(i) Leers Patent Appeal under
the Letter Paient chartet,

(i) under article 227 of the
Constitution of Indi, '
(iv) in all. , other cases  not ‘
spec'\ﬂca\\y prov'\ded,

Wwhen  the Court - grants the
application and is of opinion that

the transmission of such records

involves the use of the post.

a Court of

Ten rupees.

Ten rupees.

N e
s 1%’//

One hundred rupees.

One hundred rupees.

One hundred fupees:
Two hundred fifty rupees.

Ten percentum in addition 10 the
fee lc_Vicd on the application under
clause (). clavse (b) of clause (d)
of Article-] of this Schedule.



Plaint or memorandum
of appeal in suit 1o
establish or disprove &
right of occupancy'.

Undertaking under
section 49 of the Divorce
Act, 1869 ( of 1869).

Memorandum ol appeal
when the appeal is not
{rom a decree or an order
having the force “of
decree, and is presented.

Every petition or
application or
memorandum of appeal
under the Special
Marriage Act, 1954 (43
of 1954), or the Findu
Marriage Act, 1955 (25
of  1935) or the
Dissolution of Muslim
Marriage Acl. 1939 (8 of
1939).

Plaint or memocandum
of appeal in each of the
{otlowing suits :-

(i) To ulter or set aside a
summary decision or
order of any of the Civil
Courts not established by
Letters Patent or of any
Revente Courts

(i) to aller or cancel any
entry in a register of the
names of proprietors ol
revenue paying cstates:

(i) 1w obtain &
declaratory decree where
o consequential reliel is
prayed:

(iv) to set aside an
adoption:

N

One hundred rwenty fiyv e rupees.

One hundred tventy five tupees

(1) (o any Civil Court other than o Ten rupees.
Hizh Court ov to any Revenue
Court or Exccutive Officer other
than the High Court or Chief
Contiolling Revenue OF Executive
Authority.

(by to the High Court or Chief Twenty rupees.
Commissioner, or other Chief

Controlling Executive of Revenue

Authority.

0

One hundred fifty rupees..

Two hundred rupees.

Two hundred rupees.

Two hundred rupees.

One hundred lifty rupees.



A0

O

(v) every: other suit
where. it is not possible 10
ostimate al @ money-
vilue the subject-mater
in dispute, and which s
not  olherwise provided
for by any of the
sehedules of the Courl
Fees AcL 1870 (7 of
1870).

Application under  the
Arbitration, and
Conciliation At 1996
(26 of 1996)

(i) tor appointment of

* Arbitrator  under section

11

(ii) for cowt assistance in
faking evidence under
section 27

(1ii) for seeking
enforcement of an award
under section 36

(iv) for setring aside the

arbitral award under

section 34!

Memorandum of appea!
under section 375

Agrecment in o owriting
stating a question for the
opinion  of the Courl
dnder the Code of Civil

Procedure, 1908 (5 of

1908)

Wwhen made be [are -
i) n Civil Judges

iy o Diswict Judge:

i) the High Court.

when made betore -
iy oCivil Judge:

i) a District Judge:

iy the High Court:
when made before -
iy aCivil Judge;

i) a District Judge:
iif) the High Cowrts
When made before -
i) aCivil Judge,

i) .a District Judge:

i) the High Cowrt:

One hundved fircy Tupees.

Two hundred fifty rupees.
Five hundred rupees.

One thousand rupees.

Two hundred fifty rupees.

Five hundred rupees.

One thousand rupees.

One thousand rupees OF one

percentum of the amountl awarded
in the Award. whichever is_more
T

One thousand rup=es or one
percentum of the amount awarded.
whichever is more. ;

One thousand vupees  OF one
percentum of the amount awarded,
whichever is more.

O h_\_mdrcd fifty Rupees.
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4.

Every petition under the
Divorce Act, 1869 (4 of
I869) except  pevions
under section 44 of (e
same  Act, ang every
Jiemorandum of appeal
under section 55 of (he
sime Act.

1

Plaig or  memorandum
of appeal under the Parsi
Murviage  and  Divorce
ALt 1936 (3 of 1936),
Plaint or memorandum
of appeal in a suit by
reversioner  under any
Customary law in force in
the  National Capital
Territory of Delhi for
declaration in respect of
an  alienation  of un
ancestral land,

Application or
memorandum of appeal
for velief under the Delhi
Ren: Control Act, 1958
(59 of 1058),

Claims for money
(whether © secured o
unsecured) or a claim to

sct off made ngainst
Such ciaims or counter-
claims under the Banking
Companies Act, 1949
(10 0f 1949), '

Memorandum of appeal
{rom an order or decision
passed under the
provision of section 458
of the Banking

Companies  Act, 1949
(10 af 1949).
Execution petition

se2Kire enforcemont of
any judzment, order or
decree  passcu by any
cowt. N

(@) Where the amount docs not
exceeds two thousand fve hundred
rupees.

L) where the amount exceeds
lwo thousand five hundred rupees
but does not exceeds ten thousand
rupees.

() where the amount exceeds en
thousand rupees.

(@) Where the amount exceeds
five thousand rupees but does not
exceeds ten thousand rupees.

(b) where the amount exceeds ten
thousand rupees, ’

() When filed before o Civil
Judye: ‘

&) when Hiled before a District
Judye:

() when filed before the High
Courr;

ckf

One hundred fifty rupees,

One hundred fifty rupees

' One hundred fifly rupees,

One hundred fitty rupees.

One hundred fifty rupees.

Two hundred fifty rupees,

I )
; . . R
Five hundred rupees. K\.,.,

>,

One thousand rupees.

Qne thousand five hundred rupees,

°

Two.hundred fifty rupees.

Five hundred rupees.

One thousand rupees,,
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Transter petition unger (@) Wlen filed pefi re Session  Five hundred rupees.
section 24 of the Code of Judge/District Huddge.

Civil Procedure, 1908;

" under sections 402 1o (b)) When  filed b jore High  One thousand rupees,

401 of the Code of Court.
Criminal Procedure, é
1975 (2 of 1974) (€ When filed. before Chiel" Two hundred ity rupees.

Metropolitan Magistrate.

Election petition under Five thousand rupees,

e Represenlation  of
People Act. 1951 (43 of

Peo
{ P
931).

Petition under  section
482 ol the Code or'.
Criminal Procedure.
1973 (2 of 1974) before
the High Court.

Two hundred and fifty rupees.

Criminal - revision  when filed before the H igh Court.”  One hundred rupees.
petition  under  section

397 of the Code of
Procedure, when  filed  before o Sessions Fifty rupees.

Criminal
1973 (2 ot 1974), Judge,
Criminal Revision :

Petition  under  section One hundred rupegs.

400 of the Code aof
Criminal Procedure,
1972 (3 of 1974). before
the Figh Court.

Bail uppiication  under  When filed betore the Fligh Court.  Two hundred fifty rupees.
section 437 or section - E
438 of the Code of

Criminal Procedure. “when filed before a Sessions  One hundred rupecs,
1973 (2 of 1974). Judge.

when filed belore a Metropolitan Fifty rupces,
Magisirate.

Fiest  Appeal against  When filed belore the High-Cowt.,  Two hundred and fifty rupees.
order under section [04 ' '

‘read with Order 43 of the

Code af Civil Procedure, when filed before any other coup One hundred and iy rupees.
1908 (5 of 1908), exercising appellate jurisdiction,

Under (e Companies

ACt 1956 (1 of 1956) -

(1) A\ 1 ‘oveec o =
() - Any 'p:‘outdmg‘ F'wo thousand and five hundred
relaing (o winding up of rupees.

d.company under chapter
I of part VII of the said
Act.
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(iiy For any proceeding
seeking sanction of the

court to the scheme of

any compromise,
arringement,
reconstruction or

wmalgamation ele. under
chapier Vool part VI of
the said Act.

(i) Any proceeding 1o
preven oppression
and/ar mismanagenient
or any other judicial
action under chapler VI
of part VI of the said
Act,

(iv) Any other petition
under the said Act (or
aking any judicial
action.

(v) Any appeal under the
Companics  Act. 1936
(1 ot 1956).

Caveat application

Contempt petition under
the Contempt of Courl
Act, 1971 (70 ot 1971).

Appeal under- the
Contempt of Court Act,
1971 (70 of 1971)

Claim petition under the
Motor  Vehicles  Act,
1988 (59 ot 1988).

Appeul under the Motor
Vehicles Act, 1988 (59
of 1988) aguinst. lhe
award passzd by a Moror
Accidents Claims
Tribunal.

Any suil or petition
under  the lntellecmul
Property Rights.

When filed before a Civil fudge. .
when filed before a District Judge.

when filed before the High Court,

Filed belore a Motor Accidents
Claims Tribunal,

When liled before a Civi) Judge,

“wo (housand ¢id five hungred
rupees,

Two thousand and five hundred
rupees.

Two hundred and [itty rupecs.

liive hundred tupees.

One hundred rupees.
Two hundred fifty rupees.

Five hundred rupees.

One hundred rupees,

e

P

One hundred rupees.

One hundred rupees,

Two hundred and fifty rupees.

Five hundred rupees.

P N



Jtn. Appeal refating and
under the  lncome Tax
Act, 1961 (43 of 1961)
or the Wealth Tax Act,
1937 (27 ot 1957).

32, Ay Suit under  the
Partnership  Ac, 1932
9 af 1932) for repdition
of  accounts

under the Limited
Liability Partnership Act.
2008.

33. Revision  petition under
cection 113 of the Code
of Civil Procedure, 1908
(5 of 1908), filed before
the High Court.

34 evision  petition  filed
ander ahe Delhi Rent

Control Act, 1958 (59 of

1958) against the order

of the Rent Controller or

lRent  Control Tribunol.
Gled Letore ihie High
Court.

Any other suit or petition
1ot covered hereinnbove

L)
w

and/or .
partition or for any relief -

when filed before o Distiet Judge..

when fited before e High Court.

* When filed before a Civil Judge.

when liled befiore a District Jludgc.'

when (iled before the JHigh Court.

Wihien filed before a Civil Judge.

when filed betore o District Judge.

when fiied before the High Court.

_ Two hundred

One thousand nupees.

Five thousand rupees.

Five thousand rupees.

One hundred or one percentuin

of the valuation of the suit,

whichever is more:

{ifty or one
percentum of the valuation of
the suit whichever is more,

Five hundred or one pereentui.

of the valuation of the sull
whichever is more.

Five hundred rup}:cs.

Five hundigd rupees.

One hundred rupees.

'Lf_\vo’lmncired. and fitty rupees.

Five hundred rupees.”

B
a\a\w/"'dj' ’
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(Tarun Sahrawt)

Addl. Secretary (Law, Justice & L.AL)
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